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THE PANIC BUTTON AND GLOBAL
POSITIONING SYSTEM FACILITY IN AL[i
MOBILE PHONE HANDSETS RULES, 2016

In exercise of the powers conferred by szzli-.?(j(ti()rz (1) read z;)g;lgc‘(ll]ll_/{»";’f(;’g 30{)51;;%
section (2) of section 10 of the Indian Wir(’h’s's Telegraphy AC’: < i Hie
Central Government hereby makes the following rules, namely.— o

1. Short title and commencement.—(1) These rules may e edlledt fre Earig
Button and Global Positioning System Facility in all Mobile Phone Handsets
Rules, 2016.

(2) They shall come into force on the date? of their publication in the Official
Gazette.

2. Definition.—In these rules, unless the contexts otherwise requires,—

(a) “Feature phone” means a mobile phone handset that incorporatg:xs
features such as the ability to access internet and store and play music
but lacks the operating system feature of a personal computer;

(b) “GPS” means the Global Positioning System which contain§ a
satellite-based navigation system that provides location and the time
information in all weather conditions, anywhere on or near the earth

where there is an unobstructed line of sight to four or more Global
Positioning System satellites;

(c) “Smart phone” means a mobile phone handset with an advanced
mobile operating system, which combines features of a personal
computer operating system with other features useful for mobile or
hand held use.

3. Panic button in new mobile handset.—With effect from the 1st January,
2017, no mobile phone handset manufactured company shall sell in India,—
(a) the Feature phones without the facility of panic button by pressing

“Numeric key - 5” or “Numeric key — 9”
and

(b) the Smart phones without the facility of emergency call button by

pressing the same for long time to invoke emergency call or the use

of existing power on or off button, when short pressed thrice in quick
succession.

to invoke emergency call;

’[4. GPS in new smart mobile handset.—With effect from the 1st January
2018, no smart phone handset manufacturin it

mobile phone handset in India without th ngOI‘{lpany shall sell the new smart
> e c a without the facility of identifvyi .
through Satellite based GPS.] y of 1dentifying the location

1. Vide G.S.R. 436(E), dated 22nd April, 2016, ublished in th .
Sec. 3(i), No. 280, dated 22nd April, 2016, P e Gazette of India, Extra., Pt. II,
Came into force on 22-4-2016.

3. Subs. by G.S.R. 1441(E), dated 23rd November, 2017, f, .
before substitution, stood as under: o for rule 4 (w.ef. 23-11-2017). Rule 4

“4. GPS in new mobile-handset.—With effect from the 1
‘ st January, 2018, no mobile phone
handse.t .manutfactux"cd‘ company shall sell the new mobile phone }ll\andset in India wIi)thout
the facility of identifying the location through Satellite based GPS.”

L
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THE
E 11(\1)1FDIAN TELEGRAPH RIGHT
WAY RULES, 2016! |

In exercise of the powers ;
v crs o SN
f section 7 vead with S('(‘[j()”:’-’)/(‘)”v( g! by sub-section (1) and clause (e) ool
. 1885), the Central Government h i [1“ ””‘If 15 of the Indian 'l'l’/l’\;"nl)h )\:I” {l-;;rlu();z}(,’),}
|, T ot e reby makes the f ‘ ‘ ¢ JEaE (29
o pastructure (optical fibr: ~ s the following rules to r :
L nfras ptical fibre Vi e Q rules to requlate T
J Jibre) and overground m[ms!rtu‘l‘urv ( Hl()bl'l("x[()z::‘, ‘,‘,l)m{,h rm;nmd
- 'rs), namely:—

i

CHAPTER |
gt PRELIMINARY

1. Short _tltle and commencement.—(1) These rules i
Tclcgrﬂph Right of Way Rules, 2016 se rules may be called the Indian

(2) They shall come into for |
sk into force on the date? of their publication in the Official

2 l()'()zﬁl}lllt\lmll,s.——(l) In these rules, unless the context otherwise requires,—

a ct” means the Indian Telegraph Act, 1885 (13 of 1885);

(b) Sft‘apt};lglgfllél;ﬁl;:;gltlsorllty"l l.neans'thc Central Govqmmcnt, respective
e > 0~ca authority or such authority, body, company
, incorporated or established by the Central Government
or the SFate Government, in respect of property, under, over, along,
across, in or upon which underground or overground telegraph
infrastructure, is to be established or maintained, vested in, or under,
the control or management of such appropriate authority;
(c) “State Government” means the State Government having jurisdiction,
and includes the administration of a Union territory;
(d) “licensee” means any person holding a licence issued under sub-

section (1) of section 4 of the Act;

(e) “overground telegraph infrastructure” means a telegraph or a
telegraph line established over the ground and includes posts or
other above ground contrivances, appliances and apparatus for the
purpose of establishment or maintenance of the telegraph or the

telegraph line; .
#rule” means the Indian Telegraph Right of Way Rules, 2016;

egraph infrastructure” means a telegraph liqe laid
s manholes, marker stones, appliances
tablishment or maintenance of

(£)

(8 #ynderground tel
under the ground and include

and apparatus for the purposes of es

the telegraph line.
d and not defined herein but defined in the

(2) Words and expressions use |
Act shall have the meaning assigned to them in the Act. .
te authority shall exercise the powers under

3.A licability.—The appropria ;
these rul%ls) on an application for establishment alnd mamtenan}se ofttﬁndergrounc}

infrastructure by an icensee on whom the powers o
i or overground telegraph iniras y any o the PO B of

i d by notification un
telegraph authority have been conferred by | .
3112 Actggu%ject to arg,/ conditions and restrictions as may be imposed in such

notification.
/ . . .
1. Vide GSR. 1070(E), dated 15th November, 2016, published in the Gazette of India, Extra.,

pt. II, Sec. 3(i), No. 794, dated 16th November, 2016.

2. Came into force on 16-11-2016.
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The Indian Telegraph Right of Way Rules, 2016 [Rule 4

local authority, etc.—(1) Every
1 officer for the purposes of these

58

4. Nodal officer to be designated by
appropriate authority shall designate a noda
rules.

(2) The appropriate authority s
within a period of one year from
for submission of applications:

Provided that the State Government may at its
electronic application process for all appropriate au

CHAPTER 1II
ESTABLISHMENT AND MAINTENANCE OF UNDERGROUND
TELEGRAPH INFRASTRUCTURE

5. Application by a licensee—(1) A licensee shall, for the purposes of
establishment of telegraph infrastructure under any immovable property vested
in or under the control or management of any appropriate authority, make an
application, supported by such documents, to that authority in such form and
manner as may be specified by that appropriate authority.

(2) The information along with supporting documents to be provided by the
licensee in the application made under sub-rule (1) shall include—

(i) a copy of the licence granted by the Central Government;

(i) the details of underground telegraph infrastructure proposed to be
laid;

(iii) the mode of and the time duration for, execution of the work;

(iv) the time of the day when the work is expected to be done in case
the licensee expects the work to be done during specific time of the
day;

(v) the details of expenses that such appropriate authority will necessarily
be put in consequence of the work proposed to be undertaken by the
licensee;

(vi) the inconvenience that is likely to be caused to the public and
the specific measures proposed to be taken to mitigate such
inconvenience;
the specific measures proposed to be taken to ensure public safety |
during the execution of the work; .
any other matter relevant, in the opinion of the licensee, connected
with or relative to the work proposed to be undertaken; and

(ix) any other matter connected with or related to the work as may
be” specified, through a general or special order, by the Central
Government or appropriate State Government or appropriate local
authority:

I?r_ovided that the licensee shall, while making the application, give a
specific commitment on whether he undertakes to discharge the responsibility
for restqratlhon, ;o the extent reasonaple and prufient, of the damage that the
appropriate authority shall necessarily be put in consequence of the work
proposed to be undertaken.

. (3) Every ap.pl.icatiqn under sub-rule (1) shall be accompanied with such
ee to m;et adlimmstrahve expenses for examination of the application and the
proposed work as the appropriate authority may, by general order, deem fit:

hall develop an electronic application process
the date of coming into force of these rules

discretion establish a single
thorities under its control.

(vii)

(viii)
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thousand rupees per ki to meet administrative
p lometer. expenses shall not exceed one

(a) the route p]
planned for the proposed underground telegraph

infrastructure a g
- ma'mtenancer:)c; illi }??slmble interference, either in the establishment
elegraph infrastructure, with any other public

infrastructure that
may h :
(b) the mode of execution}-’ ave been laid along the proposed route;

(c) the time duratio
n for execution of th :
that the work is proposed to be execigccl)rk SRS e of theiday

d) the estimat
(d) stimation of expenses that the appropriate authority shail

necessarily be put i
undertake};l; put in consequence of the work proposed to be

(e) gslet}fgiil?c;r;f\iabﬂ;? for rglst%ration of any damage that the appropriate
ce :
A undertzken; ssarily be put in consequence of the work proposed

(f) ;isetzsilr:\ent of measures to ensure public safety and inconvenience
at the public is likely to be put to in consequence of the work
proposed and the measures to mitigate such inconvenience indicated

by the licensee;

(g) any other matter, consistent with the provisions of the Act and these
rules, connected with or relative to the establishment or maintenance
of underground telegraph infrastructure, through a general or special
order, by the Central Government, appropriate State Government or

the appropriate local authority.
(2) The appropriate authority shall within a period not exceeding sixty days

from the date of application made under rule 5—
(a) grant permission on such conditions including, but not }imited to, the
time, mode of execution, measures to mitigate public inconvenience

blic safety and payment of restoration charge, as may
T o 4 ymns of the Act and these rules; or

be specified, subject to the provisio '
be recorded in writing:

soct the application for reasons to '
i . ion shall be rejected unless the applicant licensee has

beer{) rqz:iegrfh:;;gr%)mﬂlcahon .o heard on the reasons for such rejection:
Provided further that the permission shall be deerr_leq to haxcrle been gran'te(i
if the appropriate authority fails to either grant permission u?del: (a) O‘rﬁl rle]etco
the application under (b); and the same 3 all be communicated In ;nge(gi 2
the applicant not later than five working days after permission 18

have been granted. . , I
: cepts the undertaking by the licensee
(3) Wheret;he appropriate authorltyoe;g tﬁe Saage that such appropriate
x dlsc'harglfall necessarily be put in consequence of the work, the aPPrOPnla:g
authority s hile granting permission under clause (a) of sub-rule (2), mag’ see
o i Wt eefgi an am in lieu of expenses for restoration of such damage,
E:I;tcgul;'at;arfloi performance in the discharge ocfh the responfseﬂ:ﬂ;tt}}l{er bt o e
.ate authori shall not charge any th
@) 2ue appro%‘lineﬂe 3) of?',ule 5 and cl ule (2) from the

ibed under S ause (a) of if:
{)izgfgée efor establishing underground telegraph infrastructure.

4_——4




60 The Indian Telegraph Right of Way Rules, 2016 [Rule 7

7. Obligations of licensee in undertaking work.—(1) The licensc?e shal]
make the payment of expenses or submit the bank guarantee as determined by
the appropriate authority within a period of thirty days from the date of grant of
permission and prior to the commencement of work of laying the underground
telegraph infrastructure:

Provided that the appropriate authority may, at its discretion, extend the
said period for payment of expenses or submission of bank guarantee on an
application made by the licensee seeking such extension.

(2) The licensee shall ensure that—

(a) prior to the commencement of work of laying the underground
telegraph infrastructure and at all times during the execution of
work, the measures to mitigate public inconvenience and provide
for public safety are implemented; and

(b) the work of laying underground telegraph infrastructure is carried
out in accordance with the conditions specified in the grant of
permission by the appropriate authority.

(3) The licensee shall ensure provision of positional intelligence, through
appropriate technology, of all underground telegraph infrastructures to enable
the appropriate authority to obtain real time information on its location.

8. Powers of appropriate authority to supervise the work.—(1) The
appropriate authority may supervise the execution of work to ascertain if the
conditions imposed in the grant of permission under clause (a) of sub-rule (2)
of rule 6 are observed by the licensee.

(2) The appropriate authority may, on the basis of such supervision, impose
such other reasonable conditions as it may think fit.

(3) If the appropriate authority comes to the conclusion that the licensee has
willfully violated any of the conditions for grant of permission under clause
(a) of sub-rule(2) of rule 6, it may forfeit, in full or in part, the bank guarantee
submitted by the licensee and withdraw the permission granted to the licensee,
for reasons to be recorded in writing:

Provided that no action shall be taken under this sub-rule unless the licensee

has been given an opportunity of being heard.

CHAPTER 1II

ESTABLISHMENT OF OVERGROUND TELEGRAPH
INFRASTRUCTURE

9. Application by a licensee.—(1) A licensee shall, for the purposes of
establishing overground telegraph infrastructure, upon any immoveable property
vested in or under the control or management of any appropriate authority, make
an application, supported by such documents, to that appropriate authority in
such form and manner as may be specified by that appropriate authority.

(2) The information along with supporting documents to be provided by the
licensee in the application made under sub-rule(1) shall include—
(i) a copy of the licence granted by the Central Government;
(ii) the nature and location, including exact latitude and longitude, of
post or other above round contrivances proposed to be established;
(iii) the extent of land required for establishment of the overground
telegraph infrastructure;




o inconvenience;
; (viii)
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aule 10] € Indian Telegraph Right of way Rules, 2016 61

(iv) the details of the buildin
the overground telegrap

(v) the copy of approv
Central Governmen
proposed to be use
waves;

hg_ or structure, where the establishment of

- mfrastructure, is proposed;

. f(;isiled by the duly authorised officer of the

Sy thocatlon o_f t.he above ground contrivances
e transmission of Radio waves or Hertzian

vi) the mo .
(i;ii; e incii voefnai:ld the tlm? duration for, execution of the work;
the specific mlcaes that is likely to be caused to the public and
ures proposed to be taken to mitigate such

the measures propo
sed to . .
the execution of tﬁe work; be taken to ensure public safety during

ix) the detai : .
(1) ground lclgit:-?\c,m?sl; design and drawings of the post or other above
(x) certification of the technical desi i i
gn by a structural engineer attestin
o) Zoertl}iif?czttli.g:\tlll)ralassiiety’ of the (.)verground.telegraph gilnnfraslrructure;g
of the S T y uctural engineer, attesting to the structural safety
; ilding, where the post or other above ground contrivances
_Is proposed to be established on a building;
(xii) the names and contact details of the employees of the licensee for
the purposes of communication in regard to the application made;
(xiii) any other matter relevant, in the opinion of the licensee, connected
with or relative to the work proposed to be undertaken; and
(xiv) any other matter connected with or relevant to the work as may
be specified, through a general or special order, by the Central
Government or appropriate State Government or appropriate local
authority.
(3) Every application under sub-rule (1) shall be accompanied with such
fee to meet administrative expenses for examination of the application and the
proposed work as the appropriate authority may, by general order, deem fl-t:
Provided that the one-time fee, to meet administrative expenses, accompanying
every application shall not exceed ten thousand rupees.

10. Grant of permission by appropriate authority.—(1) The appropriate
th respect to the following parameters,

authority shall examine the application wi

namely:—
}Ea) the extent of land required for the overground telegraph

infrastructure;

; osed; .
((13 3: 1:;;?321{3225%(1 by the duly authorised officer of the Central

i above round contrivances proposed
?O;:rzggn;ofroirg;csﬁrsligitgfe Radio \%ave.:s or Hertzian waves;
(d) t(f)\e mode of and time duration for execution of. tItle wotrl}l<é e
(e) the estimation of expenses that the atpﬁ)roprlake 21; osectly .
necessarily be put in consequence of the work Pprop

undertaken; ¢ the iriéo nvenience that the public is likely to be

(f) assessment © the establishment or maintenance of the
put to in Consequen;einofrf astructure, and the measures to mitigate

ound telegrapi 1 : ;
gggﬁgi;convenience indicated by the licensee;

‘_—‘_______—————‘




62 The Indian Telegraph Right of Way Rules, 2016 [Rule 10

() certification of the technical design by a structural engineer attesting
to the structural safety of the overground telegraph infrastructure;

(h) certification, by a structural engineer, of the structural safety of the
building on which the post or other above ground contrivances is
proposed to be established;

(i) any other matter, consistent with the provision of the Act and these
rules, connected with or related to the laying of overground telegraph
infrastructure, through a general or special order or guidelines by
the Central Government, appropriate State Government or the
appropriate local authority.

(2) Where the establishment of the overground telegraph infrastructure
renders the immoveable property, vested in the control or management of any
appropriate authority over which such overground telegraph infrastructure is
established, unlikely to be used for any other purpose, the appropriate authority
shall be entitled to compensation for the value of the immoveable property,
either once or annually, assessed on such rates as that appropriate authority
may, by general order, specify.

(3) The appropriate authority shall, within a period not exceeding sixty days
from the date of application made under rule 9—

(@) grant permission on such conditions including, but not limited to, the
time, mode of execution, measures to mitigate public inconvenience or
enhance public safety or structural safety and payment of restoration
charge or compensation, subject to the provisions of the Act and these
rules; or

(b) reject the application for reasons to be recorded in writing:

Provided that no application shall be rejected unless the applicant licensee has
been given an opportunity of being heard on the reasons for such rejection:

Provided further that the permission shall be deemed to have been granted
if the appropriate authority fails to either grant permission under clause (a) or
reject the application under clause (b) and the same shall be commum.ca’fed in
writing to the applicant not later than five working days after permission 1s
deemed to have been granted.

(4) The appropriate authority shall not charge any fee other than those
mentioned under sub-rule (3) of rule 9 and clause (a) of sub-rule (3) from the
licensee for establishing overground telegraph infrastructure.

11. Obligations of licensee in undertaking work.—(1) The licensee shall

ensure that—

(a) prior to the commencement of establishment apd maintenance of
overground telegraph infrastructure and at all times, the measures
to mitigate public inconvenience and ensure public safety, including
structural safety of such overground telegraph infrastructure are
implemented;

(b) the work of establishment and maintenance of overground telegr_aph
infrastructure is carried out in accordance with the conditions
specified in the grant of permission by the appropriate authority.

12. Powers of appropriate authority to supervise the wo;k.——(l) Thf;
appropriate authority may supervise the establishment and maintenance O
overground telegraph infrastructure to ascertain if the conditions imposed in
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the grant of permissio
i o3 ion under clause (a) of sub-rule (3) of rule 10 are observed

(2) The appropriate au i
thori -
such(3o)t{1fetrhreasonable conditior?s, r;l: };f ?I?a;rh(tehlijrililsfi?f S PRy o [mpose
: e appropri - )
| illfully ViolatIZechi aﬁ;laotfet?luthorlty comes to the conclusion that the lice h
v sub-sule (3) of ruld 10, it e conditions for grant of permission under cﬂasj . (aS
, it may withdraw, for reasons to be recorded in wrsisin?;)

: the permission granted to the licensee:

Provided that no action
i shal un :
has been given an opportunit; t)lf)%;ainkgnheal('ide 5 this sub-ruile uness the Seeties

CHAPTER 1V
R]IE{I{?gI\;rAOF APPROPRIATE AUTHORITY TO SEEK
LTOF UNDERGROUND OR OVERGROUND
15. Right of appro‘:i)L}S(t;RAI;E INFRASTRUCTURE
- 1 ! riate au ority to seek removal, etc.—(1 Where the
ggg}tﬂé&iﬁe hérll}\lﬂlorlty, having regard to circumstances which ha\Se)arisen since
5 ablishment of any ur}derground or overground telegraph infrastructure
under, over, along, across, in or upon, any immoveable property vested in or
under the control or management of that appropriate authority, considers that
it is necessary and expedient to remove oI alter such telegraph infrastructure,
it shall issue a notice to the licensee, being the owner of such telegraph
infrastructure, to remove oI alter its location.
(2) On receipt of the notice under sub-rule (1), the licensee shall, forthwith and

within a period of thirty days, proceed to submit, to the appropriate authority,
a detailed plan for removal or alteration of such telegraph infrastructure.
(3) The appropriate authority shall, after examination of the detailed plan
submitted by the licensee under sub-rule (2), pass such orders as it deems fit:
Provided that the appropriate authority shall, having regard to emergent and
expedient circumstances requiring the removal or alteration of such telggraph
infrastructure, give a reasonable time of not less than ninety days to the licensee
for removal or alteration of such telegraph infrastructure:
provided further that the responsibility and liability, Inc
f such telegraph infrastructure S

thereof, for removal or alteration O
by the licensee-

luding the cost
hall be borne

CHAPTER V

pDISPUTE RESOLUTION ( )
i —(1) Any dispute
14. Disputes betw i e

arising between 2 licensee and the bF,  ienate 3 by the Centr "1 Government.

th
rules, shall be referred to eent chall, 1[**], designate, by notification, officers

1 Governin oy

with 2:3)ur<1:ql%11?u(r:ieslgltircationOas may be mentioned in the notification, for the purpose
b-rule (1)-

utes umdensl @ nt shall determine the

to referring disp e g
i igna .
(3) The officer dc® gnated BY K0, in a perio

disputes re
such manner as

d not exceeding sixty days I
ime to time.

s from the date of coming into force of these rules”

1. The words ”Gwi jated 21st April 2017 (w.ef. 26-4-2017)-

omitted by S.R. 407(E),




